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IN THE COURT OF THE SPECIAL SESSIONS COURT FOR TRIAL OF 
CASES RELATING TO ATROCITIES AGAINEST WOMEN-CUM-IX-ADJ : :  

MEDAK AT SANGAREDDY. 
 

          Present: SMT. M. SHYAM SREE, 
                                 Fast Track Special Judge,  

                       for Trial of offences under POCSO Act,   
                  Medak at Sangareddy. 

                                            FAC  Women-Cum-IX-ADJ, 
                                            MEDAK AT SANGAREDDY. 

                 
    Monday, the 13th day of April, 2020. 
 
    Cr.l.M.P. No. 134 of 2020 

      in 
    Crime No. 28 of 2019 

Between:- 
 
Manne Gopal S/o Narayana, Aged: 26 years, Occ: Driver, 
R/o Damaracheruvu village, Kalher Mandal, Sangareddy 

District. 
 Petitioner/Accused  

          And 
The State of Telangana, 
Through, SHO.P.S. Kalher 

        Respondent/Complainant. 
 

PETITION FILED UNDER SECTION 439 OF Cr.P.C 
 
 

 This petition came up before me for final hearing on this day              

13-04-2020 in the presence of  Sri C. Narsing Raj, Advocate for the petitioner 

and of  Sri Devidas Naik, Addl. Public Prosecutor for the State, having perused 

the material on record, having heard both sides and having stood over for 

consideration, the Court made the following:- 

 
O R D E R 

 
1. This is a first bail petition filed under section 439 Cr.P.C., for grant of bail 

to the petitioner/accused in Crime No.28 of 2019 of P.S. Kalher for the offences 

under sections. 498-A, 306 of Indian Penal Code. The petitioner/accused were 

remanded to judicial custody on 16-03-2020, since then, he is in judicial 

remand. 

2. Notice given to Additional Public Prosecutor. 

 

3. Heard arguments of both sides. 
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4.  Now the point for consideration is:- 
 
 Whether the petitioner/accused is entitled for bail as prayed for ? 
 
 
5.       POINT:- 
 
 The brief facts of the prosecution case are that the defacto-complainant 

has two daughters and one son. His two daughter’s  marriages were already 

performed and that his younger daughter Manne Rekha’s marriage was 

performed about since 4 years back with his villager Gopal i.e., 

petitioner/accused as love cum arranged marriage and that they blessed with a 

baby girl Spandana, age 2 ½ years. They spent their conjugal life happily for 

some months, after that the petitioner/accused addicted to alcohol. He used 

earn money by driving auto and used to spend the total money to consume 

alcohol.  The daughter of complainant asked the petitioner/accused how to run 

the house and at that time he had beaten his daughter, due to which the 

defacto-complainant held panchayath before the village elders Manne 

Gangaram, Manne Vittal, Pogula Sangaiah and some others for not to drink 

alcohol and lead their life happily but the petitioner/accused did not change his 

attitude and used to beat his wife 10 days back the petitioner/accused came to 

the house of defacto-complainant in drunken condition and beaten the 

deceased Rekha and at that time he said with the deceased that “Save nuvvu 

sasthe  nenu santhoshanga untanu”,  due to which the deceased disturbed and 

worried and on 01-06-2019 at afternoon the villager of defacto-complainant 

Manne Vittal informed him over phone that his daughter Rekha poured 

kerosene on herself and committed suicide.  Basing on the above said 

complaint, the S.I., of police registered as case in Cr.No.28/2019, Under 

Section. 498-A, 306 of IPC. 

 

6. The learned counsel for the petitioner/accused contended In fact 

this petitioner is no way concerned with the alleged offence and he is 

falsely implicated in the above case. That the  Petitioner/accused is law-

abiding citizen and innocent He is falsely implicated in the case. That the 

allegations made against him do not constitute an offence U/sec.498-A, 

306 of IPC  and that no specific overtacts are attributed against him and 

no credible evidence against him. That the entire investigation is 

completed and only charge sheet has to be filed by the police.  That he 
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had 2 ½ years old daughter and he has to look after her as such the 

petitioner may be enlarged on bail. 

 

7. On the other hand, the learned Additional Public Prosecutor 

submitted that investigation is completed but  opposed the bail.  

 
 

8. On Perusal of case dairy all the witnesses were examined, 

panchnama was conducted.  As the investigation is completed and there 

are no chances for the accused to tamper the evidence and threaten the 

witnesses.  Since the entire investigation is completed and there are no 

chances of accused being jumping on bail as he is permanent resident.  

In view of these circumstances this court is inclined to grant bail to the 

petitioner/accused.   

 

 In the result, the petition is allowed.  The petitioner/accused shall be 

released on bail on his executing a personal bond for Rs. 20,000/- 

(Rupees Twenty Thousand Only) with two sureties for a like sum to the 

satisfaction of Judicial magistrate of First Class, Narayankhed.  

 

 Further, the petitioner/accused is directed to attend before the 

station House Officer, P.S. Kalher on every Monday between 10.00 A.M 

and 1.00 PM for period of two months.  

 

Typed to my dictation, corrected and pronounced by me in the open 
Court on this the 13th  day of April, 2020. 

 
 
                     Fast Track Special Judge,  

           for Trial of offences under POCSO Act,  
                        Medak at Sangareddy. 
                            FAC  Women-Cum-IX-ADJ, 

             Medak At Sangareddy. 
 

Copy to:  
 
1. Judicial First Class Magistrate, Narayankhed. 
 
2. S.H.O. Kalher. 


